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For petitioner : Mr. K. Kalita, Advocate

For respondents : Mr. D. Saikia, Advocate General
Assisted by Ms. R Barua, Advocate,
: Mr. S. Bora,
Standing Counsel, GMC
: Mr. P.K. Roychoudhury,
Advocate for respondent Nos.8 to 36

-~-BEFORE-
HON'BLE THE CHIEF JUSTICE
HON’BLE MR. JUSTICE SUMAN SHYAM

25-05-2023

Heard learned counsel appearing for the parties.

Learned Advocate General has placed on record the Notification dated
24.05.2023 issued by the Revenue & Disaster Management Department,
Settlement Branch, Assam, as per which, Public Land Protection Cells (PLPC)
have been notified for three different categories;

(i) Rural Areas,
(ii) Municipal Areas other than Guwahati
(iii) Guwahati Municipal Area.

The cells have been empowered to redress the grievances related to
encroachments over pasture land, catchment areas, ponds, rivers, lakes, public
places, burial grounds etc.

We feel that with the constitution of these cells, the grievances of public at
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large pertaining to encroachments upon these categories of land would be
redressed at the earliest and the litigants would not be compelled to rush to the
courts. We appreciate the efforts made by the State Government in issuing the
notification with the hope and trust that the cells will function efficiently.

The petitioner who has raised grievance of encroachment upon Kabarsthan
land is relegated to approach the PLPC concerned for ventilating his grievances.
Needless to say that the PLPC shall address the grievance of the petitioner in
light of the above notification and shall hear the parties concerned before taking
any action of dispossession etc.

The complaint may be filed by the petitioner along with the copy of this
order within a period of 15 (fifteen) days from today whereupon the PLPC after
hearing all the parties concerned and making the necessary enquiries, shall
decide the same by a reasoned order within a period of 3 (three) months from
the date of receipt thereof. In case, the petitioner is aggrieved of the reason so
passed, the petitioner shall be at liberty to assail such order as per law.

This PIL is disposed of with the above directions and observations.

JUDGE CHIEF JUSTICE

Comparing Assistant





